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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -

NEW DELHI
OATAfRAICCP No._326 1991
Badri Nath Sehgal Shri R, P, Sexena -
APPLICANT(S) * “COUNSEL
| - VERSUS '
Delhi Admn. :
RESPONDENT(S) ~ COUNSEL
Date ‘Office Report | A . Orders.
842,21,

. , - ~ Shri R. P. Saxena, Counsel for the
A ‘ Applicant..
Heards The relief claimed in this

application is to direct the/ I:espondents

to count the service of about~an£ and a half
‘| . years rendered by the applicant under the

> | " fourth respondent, the Damodar Valley

. - Corporation for the pensionary benef its.

| Admittedly that service was not taken into

~ account having regard to clause@')cf the
O.M. dated 29.8. 84 issued by the Government
of India, Deparhnent of Personnel and
Administrative Reforms by which Central

aPt
.

" | Autonomous Body is defined as a body which

| is financed wholly or substantially from

¥ cess or central government grants, and
|  where it is further provided that "substan~
?{: - ‘ ~ tially" means that more than 50 per cent of ti
el expend iture of the body is met through cess

or central government grants. In the instant
¢ase since only 50 per cent of the expend itur
is met by the central government grants,
according to the relevant clause it cannot be
considered as a central autonomous body. and
as such, the action on the part of the
-respondents in not taking into account he
service rendered by the applicant in th@
Corporatlon cannot be faulted.

The application is rejected.
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